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DEPARTMENT OF COMMUNICATIONS 
(SHRI SHER SINGH): (a) The amount 
payable in a 10 year C.T.D. account of Rs. 
050.00 denomination is Rs. 7,650/- in re.pect 
of an account opened aner 1-4-1970. 

(b) The information which is not readily 
available will be collected through the 
Department of Banking, Ministry of Finance. 

(c) The special conce .. ion of Income-
tax rebate availabl~ on deposits in a to Year 
aecollnt or a 15-Year account of a Post 
Office Savings Bank Cumulative Time 
Deposit account has not been extended to 
recurring deposits made with the banks. 

(d) Withdrawals from a CTO account 
arc allowed lInder the conditions prescribed 
in the rules but the d~rositor has to pay 
interesl on the amount withdrawn till it is 
repaid during the currency of the account 
otherwise the amount withdrawn together 
with interest IIptO the date of matllrity of the 
account is deducted from the amount payable 
at the time of clo;lIrc of the account. 
Premature clo'.;urc or an account is not 
permissible under the rules though such 
closures are allowed in cases of hardship in 
relaxation of the provisions of the rules. No 
interest is allowed ror such premature 
closures. 

As regards other special facilities offered 
by banks, the same will be ascertained 
through the Dertt. of Banking, Ministry of 
Finance to see if the,e are enjoyed by the 
depositors in t he Post Olices Sa vings Danks. 

(e) The maturity value has been 
increased for accounts opened after 1-4-70. 
For example, previously, the amount payable 
in a 10-Year account of Rs. 50.00 denomi-
na!ion was Rs. 7,500/-and this has been 
enhanced to Rs. 7,650/-. The maturity 
values of the accounts opened before 1-4-1970, 
but maturing after the said date, have also 
been increased. Moreover, in respect of 
a CTD account maturing on or after 
1-4-1968, if the repa)ment is not claimed on 
maturity, simple interest on the maturity 
value at the rates applicable to an ordinary 
S.B. deposits is allowed for a muimum 
.,..riod of 2 vears. 
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Workers' Out Put 

4982. SHRI S. N. MISRA: Will the 
Minister or LABOUR AND RF.HABILlTA-
TlON be pleased to state: 

(a) whether Government arc aware that 
the Indian Labour on account of Labour 
Laws has started shirking work and does not 
give even half out-put of its capacity; 

(b) if so, what steps arc being taken by 
Government not to let the labour degenerate 
and encourage apathy to work to full 
capacity; 

(c) whether Government have consi-
dered the question of payment on piece-work 
basis; and 

(d) whether Government contemplate 
setting up of a Committee to consider and 
report about this aspect? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. 
SANJIVAYYA): (a) No. The National 
Commission on Labour has noted that real 
wage increases have not been commensurate 
with improvement in productivity. 

(b) Does not arise. 

(c) Payment of Wages on piece-rate 
basis is already in vogue to an extent in 
major ports, factory industries, plantations 
and mines. But it is limited to industries/oc-
cupations in which it is possible to measure 
the Ollt-put of a worker or a group of 
wOl'kers with reasonable accuracy and to 
maintain satisfactory control over the quality 
of the product. 

The Wage Boards constituted by the 
Government were required by their terms of 
reference to consider the desirability or 
extending the system of payment by results. 
There i, a trend now for settling the question 
of wage revision through bipartite negotiations. 

(til There is no such proposal. 

Applications Pending for Telephone 
(:onncctions Gn 30-9-1970, 

StBte-wise 

4983. SHRI S., N. MISRA: Will the 
Minister of INFORMATION AND 
BROADCASTING AND COMMUNICA-
TIONS be pleased to state: 

(a) the number of application. pending 
for telephone connections as on the 30th 
September, 1970, State-wise; 

(b) the steps being taken to expedite 
giving new telephone connections in each 
of these States; 

(c) whether the increased capacity in 
telephone connections has kept pace with the 
increasing demand during the last three 
years; and 

(d) if so, the State-wise and percentage 
basis figures for that period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 




